PUBLIC NOTICE

NOTICE is hereby given that our client has negotiated
with (1) BHAVESH KUSMAKAR PATIL residing
at House No. 8, Kumbhavali, Palghar, Thane 401501
and (2) SHWETA BHAVESH SANKHE residing
at Flat No. 302, Murlidhar Apartment, Naik Nagar,
Boisor, Palghar 401501 (“Owners”), for acquisition
of agricultural land more particularly described in the
Schedule hereunder written (“the said Land”), with
a clear and marketable title, free from all encumbrances
and claims and with vacant and peaceful possession.

Any person/s having any claim, right, title, estate, interest
or share in respect of the Land or any part thereof
including as and by way of agreement, demand, sale,
transfer, exchange, mortgage (equitable or otherwise),
gift, trust, inheritance, family arrangement, partition,
partnership, maintenance, bequest, possession, lease,
tenancy, license, lien, charge, pre-emption rights, option
to purchase, pledge, development rights, development
management, collaboration agreement, joint venture,
its FSI / TDR benefit, power of attorney, guarantee,
easement, loans, advances, lis pendens, injunction or
attachment, or under any decree, order or award passed
by any Court of Law, Tribunal, Revenue or Statutory
Authority or arbitration or otherwise howsoever are
hereby requested to notify the same in writing to us
with supporting documentary evidence at the address
mentioned hereinbelow also with a copy to email address
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g dF ﬁ Indian Bank

NEGIEEIS] ALLAHABAD

Fort Branch, 37 Samachar Marg, Allahabad Bank Building, Fort Mumbai
POSSESSION NOTICE (For Immovable & Movable Property)

[Under Rule- 8(1) of Security Interest (Enforcement) Rules. 2002]

Whereas: The undersigned being the Authorized officer of the Indian Bank under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act and in exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice
dated 02.09.2025 calling upon the borrowers Mrs. Jyoti Pramod Barot (Borrower/Mortgagor) and Mr.
Pramod Kumar Barot (Borrower/Mortgagor) to repay the amount mentioned in the notice Rs 1,03,12,405/-(
Ruppes One crore Three Lac Twelve Thousand Four Hundred Five only) as on 02.09.2025 and the said
amount carries further interest at agreed rate from 02.09.2025 till date of repayment within 60 days from the
date of receipt of the said notice with further interest and incidental charges.

The borrowers having failed to repay the amount, notice is hereby given to the borrower and the public in
general that the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him under section 13(4) of the said Act read with rule 8 of the said rules, on this 10th day
of December 2025.

The borrower in particular and the public in general is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of the Indian Bank,Fort Branch for an amount of Rs
1,03,12,405/-( Ruppes One crore Three Lac Twelve Thousand Four Hundred Five only) as on 02.09.2025
and the said amount carries further interest at agreed rate from 02.09.2025 till date of repayment.

Below are the details with the breakup

PUBLIC NOTICE

Notice is hereby given to the public at large
that (i) Ms. Minaxi R. Manek and (i) Mr.
Raghawjee R. Manek (“Owners”) have
agreed to sell to our client, a residential flat
No. B 702 admeasuring about 875 Sq. Ft.
Carpet Area situated on the 7th Floor in ‘B’
wing of the building known as ‘Poonam
Apartments' in society known as “Poonam
Property Co - operative Housing Society
Limited” at Dr. Annie Besant Road, Worli,
Mumbai-400 018 together with 5 (five) fully
paid-up Shares of Rs. 50/- (Rupees Fifty
Only) each bearing distinctive nos. from 801
to 805(both inclusive) evidenced by the
Share Certificate bearing no. 158 issued on
31/03/1974 by the society along with 5 (five)
fully paid-up Shares of Rs. 50/- (Rupees
Fifty Only) each bearing distinctive nos.
from 1551 to 1555(both inclusive) evidenced
by the Additional Share Certificate bearing
no. 106 issued on 01/10/2019 by the society.
The flat and membership rights of the
Owners in the said society are hereinafter
collectively referred to as “the Premises”.
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Possession Notice (For Immovable Property) Rule 8-(1)

Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.)
(IIFL-HFL) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise off
powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by|
the Authorised Officer of the company to the Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby given to
the borrower and the public in general that the undersigned has taken possession of the property described herein below in exercise of pow-
ers conferred on him under Section 13(4) of the said Rules. The borrower in particular and the public in general are hereby cautioned not to|
deal with the property and any dealings with the property will be subject to the charge of IIFL HFL for an amount as mentioned herein under|
with interest thereon. "The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues
of the "IIFL HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the secured|
assets shall not be sold or transferred by "IIFL HFL" and no further step shall be taken by "IIFL HFL" for transfer or sale of the secured assets.|

Name of the Borrower (s)/
Co-Borrower(s)

Description of the Secured Asset (Immovable Property)

Mrs. Sajida S Shaikh
Mr. Sikandar Shaikh
(Prospect No 1L10003117)

All that piece and parcel of Flat No 605, F5, Xrbia Vangani Phase
2, Khadyacha Pada Taluka , Karjat Raigad - 410201, Thane, M.H,
India, 410201 Area Adm. (In Sq. Ft.): Property Type: Carpet_Area,
Super_Built_Up_Area Property Area: 252.00, 353.00

Mr. Nikhil Subhash Khadye
Awesome Wholesaler And
Retailer Mens Wear Mrs.
Sunita Subhash Khadye
(Prospect No 831355)

All that piece and parcel of Property Unit No. 316, 3rd Floor,
Building, Xrbia Vangani, Survey No. 24/1, 24/3, 24/4, 24/11,
24112, 2413, 25/3/B. Village Khadyachapada, Taluka Karjat,
District Raigad. Maharashtra 410201. India Area Admeasuring
(In Sq. Ft.): Property Type: Carpet_Area, Super_Built_Up_Area,
Super_Carpet_Area Property Area: 368.00, 515.00

Mr. Anand Vasant Babar
Mrs. Vimal Vasant Babar
(Prospect No
1L10033946)

All that piece and parcel of: C1 108 Ground Floor Xrbia Vangani
Khadyacha Pada , Karjat , Raigad, Raigad, Maharashtra, India, Pin
No.410201 Area Admeasuring (In Sq. Ft.): Property Type:
Carpet_Area, Super_Built_Up_Area Property Area: 164.00, 230.00

Total Outstanding Dues | Date of [Date of
Rs.916177/- Rupees Nine [Demand Posse-
Lakh Sixteen Thousand | Notice | ssion
One Hundred Seventy | 16-09- | 08/12/
Seven Only 2025 | 2025
Rs.502940/- Rupees Five
Lakh Two Thousand Nine | 17-09- | 08/12/
Hundred Forty Only 2025 | 2025
Rs.915820/- Rupees Nine | 17.09- | 08/12/
Lakh Fifteen Thousand | 2025 | 2025
Eight Hundred Twenty
Only

For, further details please contact to Authorised Officer at Branch Office: IIFL House, Sun Infotech Park Road No. 16V, Plot No.B-23 ,
Thane Industrial Area, Wagle Estate, Thane - 400604 or Corporate Office: Plot No.98, Phase-IV, Udyog Vihar, Gurgaon, Haryana.

Place: Mahrashtra Date: 12.12.2025

Sd/- Authorised Officer, For IIFL Home Finance Ltd.

mentioned hereinbelow within 14 (fourteen) days from Penal - .
™ . ] e g Other Total All persons claiming or having any share,
the date hereof, failing which, the claim or claims, if any, g | Nature Of | . o ¢ Rate of |Outstanding| Interest | Interest| .= Outstandin ) ) . )
of such persons shall be deemed to have been waived No | Faciliyl | LS RO S0 " a5 on | accrued but | @2t | Charges | Outstanding right, title, interest, claim o demand) | AAVAS FINANCIERS LIMITED G Acvas
and / or abandoned and not binding in any manner LoanEehcs 02.09.2025 | not debited | (Simple) | o7 09 2025 | 02.09.2025  thereof hpth b ool (CIN:L65922R)2011PLCO34297) Regd. & Corp. Office: 201-202, 2nd Floor, \o) Y e
whatsoever and our client shall complete the transaction. accrue orany part thereol, whether by way of sale, South End Square, Mansarovar Industrial Area, Jaipur. 302020 SAPNE AAPKE, SAATH HAMAARA
THE SCHEDULE ABOVE REFERRED TO 1 AC No. 90,00,000/- 9868532/- 343240/- 633/- 100000/~ 10312405/- ownership, transfer, assignment, exchange, POSSESSION NOTICE
“the said Land" 50394754922 | ROI-MCLR+ charge, encumbrance, tenancy, sub-tenancy,
) (“the said Land") ) 0.25% (MCLR lease, sub-lease, license, mortgage, Whereas, The undersigned being the Authorised Officer of AAVAS FINANCIERS LIMITED under the Securitisation and
All that piece and parcel of agricultural land bearing was 8.50% at the inheritance, ift. lien. maintenance. bequest Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred upon me
Gat No. / Hissa No. 94 admeasuring 1H-42R-10P time of sanction) easement’ ?ru'st pyossession n’Oticqe 0; under section 13(1231 read with Rule 9 of the Security Interest (Er;‘forcement) Rules 200%], issued a fDemand Noticg calling ufpﬁn the
. : f " s s ) , borrowers mentioned herein below to repay the amount mentioned in the respective notice within 60 days from the date of receipt of the said
eqUI_valent o 1.4’21 0 square memrs |¥|ng being and Slma?e Total 90,00,000/- 9868532/~ | 343240/-Plus | 633/- 100000/~ 10312405/- otherwise of any nature whatsoever, are notice. The borrowers having failed to repay the amount, undersigned has taken possession of the properties described herein below in
at V|||a§le s!"!laoﬂy T3|Uka and D|51_”01_P3|Qhar and within Interest to be Plus Interest hereby required to make the same known in exercise of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said rules on the dates mentioned as below.
the registration District and Sub-District of Palghar and accrued till to be accrued iing to th dersianed at the withi The borrower andGuarantor in particular and the public in general is hereby cautioned not to deal with the properties and any
bounded as follows: full and final till full and final writing o tne undersigned at the within dealings with the property will be subject to the charge of the AAVAS FINANCIERS LIMITED for an amount mentioned as
O or towards the North : By Survey No. / Hissa No. 78/B: settlement of settlement of mentioned address, within 7 days from the below and further interest thereon.
: o ’ ’ Il dues. all dues. date of publication hereof, with notarised
On or towards the South: By Survey No. / Hissa No. 96 & 78/8B; a ; X Date & Amount inti Date & Type
On or towards the East - Bz Surve¥ No. Hissa No. 78/B: () plus interest thereon since 02.09.2025. _ _ _ documentary evidence, failing which such Name of the Borrower of Demand Notice Description of Property of Possession
On ortowards the west : By Survey No. / Hissa No. 96. The borrawe s aftention s invited (o the provisians of sub-secfion (8) of section (13) of the Act, in respect of the ﬁ'a'm gmb]ec",ona'fa':};’ Sha'Lbegee"éed tg VISHAL JANARDAN KADAM, 7FEB 25 FLAT NO 1619, 16TH FLOOR BUILDING NO. W- | PHYSICAL
Dated this 12% day of December, 2025. Descrintion of Immovabled Movable Pronerty: ave been waived and/ or abandoned an APARNA VISHAL KADAM Rs.2720046/- | 05, LODHA QUALITY HOME TOWER-5, POSSESSION
. frapais ts: perty: the sale will be completed without reference GUARANTOR : ANAJI RAJARAM 3FEB25 CROWN, MALJIWADA, THANE TAKEN ON
LAW PO] NT ortgaged assets:- tothe same. MORE MAHARASHTRA ADMEASURING 29.45 SQ. 9 DEC 25
ADVOCATES & SOLICITORS Properties: - . ‘ . Dated this 12" day of December, 2025. (A/C NO.) LNMBK00321-220196989 MTR.
301, Vaibhav Chambers, 3¢ Fioor, Al that part and parcel of Flat no-102, 1st floor, The Fortuna, Ceaser Road, Amboli Andheri (W) Mumbai Sd- MALHARI UTTAM SONAVANE, 6JUN 25 FLAT NO. B4-404, 4TH FLOOR , ARIHANT PHYSICAL
] - -400058 admeasuring 600 sq ft Carpet Area. Lodha Doshi & Partners VAISHALI MALHARI SONAVANE, Rs. 1797824/- ARSHIYA, VILLAGE-DAHIVALI, TALUKA- POSSESSION
Jagat Vidya Marg, Near BKC Metro Station
(A3 Exit), Bandra-Kurla Complex, Yours faithfully, Aagam J. Doshi (Senior Partner) SADEHSRTLH MLAhHAsz: 30&‘*\6’3\%’;5 4JUN25 mg'fﬁﬁ %Th;@;iﬁ&lxé&émg?mﬁ ISKE’\(‘:E’N
Bandra (East), Mumbai-400 051. ghuthorized Officer 310, Veena Chambers,Opp. BSE, | | (A/C NO-) LNBLP17524-25035 SQMTR. : DEC25
. Pl ndian Bank, Fort Branc i—
Email : ’esPonse@laWP°:‘"t'“‘:'a'°M°:'_' Dalal Street, Fort, Mumbai — 400 001 Place : MAHARASHTRA Date: 12-12-2025 Authorised Officer Aavas Financiers Limited
ameshwar Media
PUBLIC NOTICE
ARME Thane SALE NOTICE FOR SALE OF — PUBLIC NOTICE |
U PNB Pragati Tower, 3rd Floor, Plot C-9, Block- G SECURED ASSETS IDFc FIRST Bank LImItEd IDFC FIRST Through this public notice, it is hereby
A Tl Bandra Kurla Complex, Bandra (East), Mumbai — 400051. (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited Bank informed to the general public that the Gift
Email: cs8325@pnb.bank.in UNDER SARFAESI ACT and presently known as IDFC First Bank Limited) | CIN : L65110TN2014PLC097792 E:;i ir(]Bt?]‘;h'sfF%igagf {ﬁg'g‘jl;ege"i‘stgry
E-Auction Sale Notice for Sale of Secured Assets under the Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with provision to Rule 8(6) of the Security Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031. il ID-heg )
Interest (Enforcement) Rules, 2002, Tel: +01 44 4564 4000 | Fax: +91 44 4564 4022 Alibag - Raigad, under Registration No.
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/ NOTICE UNDER SECTION 13 (2) OF THE SECURITIZATION AND RECONSTRUCTION .2609/ 2013, on .05/1 212025, has_ been
symbolic possession of which has been taken by the Authorised Officer of the Bank/ Secured Creditor, will be sold on "As is where is", "As is what is", and "Whatever there is" on the date as mentioned in the table herein OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 inadvertently misplaced/lost during my
below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and guarantor (s). The reserve price and the eamest money deposit will be as mentioned in the table below against the | | The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST Bank | ~ [travel from Alibag to Gondhalpada. A
respective properties. Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as | |formal complaint regarding the said loss
SCHEDULE OF THE SECURED ASSETS IDFC First Bank Limited) The loans of the below-mentioned borrowers and co- borrowers have been secured by I;iﬁczlgigﬁgn been lodged at the Alibag
sr Name of the Branch Description of the Immovable Properties  |A) Date of Demand Notice ws|  A)Reserve Price  |Date/Time| Details of the the mortgage of their respective properties. As they have failed to adhere to the terms and conditions of the ||\ P2 P50 e L
No Mortgaged 13(2) of SARFESIACT 2002 of DI e re§pe§t|ve loan agreements and had become irregular, their loan were classified as NPA as per the RBI doc meﬁthas beenlost. this public notice
| Name of the Account O T (s e B) EMD (LastDate | E.auction| known to the guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated | | bu' issned & ) { pubil 'i)l
Name & addresses of the Borrower(s) / Name of Mortgagor / C) Possession Date us 13(4) of|  ©f deposit of EMD) secured creditors || | with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentioned as per respective | ~ |'S €9 |fsshue % zreven atn}llf ’t)r?SSI ,g
Mortgagor(s) / Guarantors Owner of property SARFESIACT 2002 notices issued more particularly described in the following table and further interest on the said amounts shall also | | TISUS€ O the said document. If the sai
gagor(s) Name & Number of " ; ; : - document is used in any manner in m
D) Nature of Possession Symbolic C) Bid Incremental the Contact Person be applicable and the same will be charged as per contractual rate with effect from their respective dates. name. in respect of m yro erty or in g
IPhysical/ Constructive Amount Sr|  Loan Typeof | Name of borrowers and |Section 13 (2)|Outstanding amount as per way that maypcause harn? to Fr)ny i};;terests
1 |ARMB Thane FlatNo. 101, 1st Floor, Guru Govind Palace, BK No. | A)04.04.2025 AJRs 42,50,000/- 30.12.2025| NotknowntoUs || ||No| AccountNo| Loan co-borrowers Notice Date | Section 13 (2) Notice I shall not be held responsible. Any
Mr. Rishabh Shankar Auja (Borrower), Flal (’#/3)' 13150 513408, Near Thairya Darbas, ihacnagar - (5252; ’3217’53355205'2;3@ erest and 525?;5252,200/; co0om |1o0amio| VI Muraza 1| 140890117 | Loan Against [1. Ashok Vinayakrao Shelke | 15.11.2025 INR 7,83,467.85/- person who finds or comes across the
i i pada, Kaly 6614550, Ft. charges) E:)Fés " OOO/UP 04.00 pm) 04.00 pm ggg;;%a;;g & 70996053 | Property  [2. Laxmibai Vinayak Shelake said documentis requested to contact the
Mr. Rishabh Shankar Ahuja (Borrower), Flat No. 101, | Shankerlal Gobindram Ahuja €)02.07.2025 o . 3. Vinayak Sopan Shelake ' undersigned on the number given below.
1st Floor, Guru Govind Palace, BK No. 13469 & 13468, | Flat No, 101, 1st Floor, Guru Govind Palace, BK No. | 0)Symbolic A)Rs.9,15,000- 30.12.2025 | Not Known to Us Prloperty Addres; : All That Piece And Parcel Qf House No. 694, Area 25 F't. X 54 Ft.= 1350 Sq. Ft., Situated At Alibag
Near Thairya Darbar, Ulhasnagar —421003. 13469 & 13468, Near Thairya Darbar, Ulhasnagar - B)Rs. 91,500 Vi NMuroza Within The Jurisdiction Of Grampanchayat: Rajegaon, Tq.: Majalgaon, District: Beed, Maharashtra-431129, And Date: 10/12/2025
Mr. Rishabh Shankar Ahuja (Borrower), Shop No. 1,| 421003. (29.12.2025 upto 11.00 am to Sﬁratwala BoundedAs:- East : Rangnath Kachare, West : Barsakar Balasaheb, North : Road, South : Road (Bol) Mrs. Swapna Rahul Rambhad
Ground Floor, Guru Govind Palace, BK No. 13469 & 86.40sq. Ft. 4.00 pm) 04.00pm | 9967860528 You are hereby called upon to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited, (Formerly Swapna Nandkumar Thakur)
13468, Near Thairya Darbar, Ulhasnagar —421003. Shankerlal Gobindram Ahuja amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details Rlo Vindavan Residency, Bungalow No. 15
Mr. Shankerlal Gobind Ahuja (Co-B | C) Rs.5,000 X A 4 ) - 0 Virindavan Residency, Bungalow No. 15,
r. shan erF? N° '”1 2ram “ll,a \(/ 0- or\r/ovlTer shown in the above table with contracted rate of interest thereupon from their respective dates and other costs, Gondhalpada, Post. Veshvi,
Eﬁs&z&t"aﬁa Kztl ar?(W) 922 ggq‘e la Vasant Valley, charges etc., within 60 days from the date of this publication, failing which the undersigned shall be constrained to Tal. Alibag, Dist. Raigad
Mt Shgnke;lal yGobindram AHuja (Co-Borrower/ initiate proceedings, under Section 13 (4) and section 14 of the SARFAESI Act, against the mortgaged properties Mob. 8180856960
Gljarantor) Flat No. 101, 1st Floor, Guru Govind mentioned hereinabove to realize the amount due to IDFC FIRST Bank Limited (erstwhile Capital First
Palace. BK No. 13469 & 13468, Near YThairya Darbar Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) . Further PUBLIC NOTICE
Ulhasnagar -421003. ' ' you are prohibited under Section 13 (13) of the said Act from transferring the said secured assets either by way of NOTICE is hereby given that we are
Mr. Shankerlal Gobindram ~ Ahuja  (Co-Borrower/ sale/lease or otherwise. . _ investigating the ownership rights, title
Suframg&’ ﬁhomgg. ; , 1%2106Lg1dNFloo'thuru §°Vb'"d Sd/- Authorized Officer | | and interest of (1) VASANT MAYA
e 4t » vear Thalrya Larbar, IDFC First Bank Limited | | BHOIR, (2) HIRALAL ALIAS HIRAMAN
Ulhasnagar-421003. ) Date : 12.12.2025 (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited MAYA BHOIR, (3) RUKHMABAI
Mrs. Kanchan Shankerlal Ahuja (Co-Borrower/ . : e - (3) .
Guarantor), Flat No. 1203, Camelia Vasant Valley Place : Beed, Maharashtra and presently known as IDFC First Bank Limited) (RAKHMABAI) ANANT TANDEL alias
Khadakpada, Kalyan (W)-421301. RUKHMABAI (RAKHMABAI; MAYA
b s e s o e e s st s
Palace, BK No. 13469 & 13468, Near Thairya Darbar, [@ IR TNd [DBIBANK LIMITED IDBI Bark Limited, Dosii Pinnacle, GF, Plot No. E-7, MADHUKAR BHOIR, (6) ATISH
Ulhasnagar —421003. Road No. 22, Wagle Industrial Estate, MIDC, Thane (W), Thane Pin : 400604 MADHUKAR BHOIR and (7) PINKI
Mrs. Kanchan Shankerlal Ahuja (Co-Borrower/ NOTICE UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND MADHUKAR BHOIR ALIAS RACHANA
Guarantor), Shop No. 1, Ground Floor, Guru Govind ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (the SARFAESI Act) SUDHAKAR PATIL ALIAS PINKY
Palace, BK No. 13469 & 13468, Near Thairya Darbar, Notice is hereby given to the below mentioned Borrower(s) and Mortgagor(s)/Guarantors that the Borrower mentioned in SUDHAKAR PATIL, all adults, Indian
Ulhasnagar-421003. below table were sanctioned financial assistance by IDBI Bank Ltd. (IDBI Bank), by way of Home Loan / Mortgage loan. Inhabitants, residing at Village Karave
2 |ARMB Thane Flat No. A-1, Mari Aai Complex, Koprolli, Village |A)06.03.2024 A)Rs 34,25,000/- 30.12.2025| Not Known to Us Eufsuam}? N}hﬁ San°§i°nT r?f 1h€deaid fif_lalncia! ?Ssistznces ﬂecessawdlqa? anld Sgcufitsr'i docu?egts W?tfefsﬁezuteg be Nerul, Navi Mumbai 400706
Panvel—410206. B)Rs 32,63,967.70 as on 3 orrower's/Mortgagor's. The said financial assistance has been secured, inter alia, by mortgage by deposit of title deeds o " o h
S.;:.mlglr(‘har'\ l'\.';r'r]lavtarSGharma (Borrower) Bﬁir;tv j Area: 697,50 Sq. Ft 23 02.2024 (plus nterest & charges B)Rs. 3,42,5001 11.00 am to Murtaza Suratwala the properties mentioned in below table. As the Borrower have defaulted in repayment of the said financial assistance in ("Owners"), in respect of the properties
ilip Bhagirti Sharma (Guarantor) pArea: bor.005g M o P 9951(20.12.2025 upto 04.00 y 9967860528 terms of the Loan Agreement (s), the account of the Borrowers have been classified as non-performing assets (NPA) in the more particularly described in the
FlatNo.A-1, Mari Aai Complex, Koprolli, Inthe name of Ramlakhan Ramavtar Sharma thereon) m) 04.00 pm ) y HOUHEOT ! , ¢ ' SCHEDULE wri herein bel
Village Panvel—410206 €)09.05.2024 p! books of IDBI Bank in terms of the guidelines issued by Reserve Bank of India (RBI) from time to time. In view of the written herein below.
lageFanvel- . D)S rﬁbélic C)Rs.10,000/- defaults committed by the Borrowers, IDBI Bank, vide it's letter, has declared the financial assistance together with interest All persons/entities including an
- - — - Y - and other moneys, to have become immediately due and payable by the Borrowers and called upon the Borrowers to pay individual, Hindu undivided family, any
3 |ARMB Thane Flat no 605,sixth floor,B wing,Balaji Pride, Chira|A)05.01.2018 A)Rs.27,78,000/- Date: Not Known to Us to IDBI Bank the said sums together with further interest thereon till payment or realization, at the contractual rate as stated bank or financial institution or non-
Pandurang Bapu Panchal (Borrower/Mortgagor) | nagar, Ravikiran society,village Nandivli|B)Rs.21,10,678 (ason31.12.2017) |B)Rs. 2,77,800/- 30.12.2025 ["\urtaza Suratwala in the said letter. The amount is due and payable by the Borrowers to IDBI Bank, along with further interest thereon at the banking  fi al institut]
and Supriya Pandurang Panchal (Borrower/| Panchanand, TalKalyan,Dombivli East-421204. plusinterest & charges thereon (29.12.2025 upto 4.00 pm) |Time: 11.00| 9967860528 contractual rate till payment/ realization. anking Ina}ncla lnstltu‘tlol?s(i ar}
Mortgagor) Builtuparea 580 ft. €)17.07.2019 C)Rs. 10,000/ am.to Necessary notice was issued/served by IDBI Bank. Under section 13(2) of the SARFAESI Act at the respective addresses association of persons or a body o
Room no 1,Vakari Chawl, Lokmanya Nagar, Pada no 3, | Inthe name of Pandurang Bapu Panchal D)Physical 04.00 p.m of the Borrower(s)/Mortgagor(s) by "Registered post with Acknowledgement Due” which was returned un-served, In view individuals whether incorporated or not
Dawale Nagar,Bus stop, Thane west-400606. and Supriya P Panchal of the aforesaid, this public notice is issued in compliance with Proviso to Rule 3 (1) of the SARFAES| Rules. having any share, right, title, claim,
4 |ARMB Thane Flat no 7,Ground floor,Om Shiv Shakti chs Bldg no | A)14.03.2022 A)Rs.21,44,000/- 30.12.2025| Not Known to Us Please note that you shall not transfer or otherwise (other than in the ordinary course of your business) any of the Secured benefit, deman‘d or interest against the
Mr.Sopan Namdev Binwade (D 1) C,Mauje,village Kalher,Tal Bhiwandi.Dist Thane|B)Rs.22,78,159.18(plus interestand | B)Rs.2,14,400/- Murtaza Suratwala Assets, without prior written consent of IDBI Bank, failing which you shall be liable for an offence punishable under section Owner _and/or in the below mentioned
Kiran Sopan Binwade Legal heir of Sopan Namdev | 421302. charges theron) (29.12.2025 upto 4.00 pm) |(11.00am 9967860528 29 ofthe SARFAESIAct. properties or any part thereof by way of
Binwade and all other legal heirs known and| BuiltupArea:715.16sq.ft C)08.07.2022 C)Rs.10000/- to We invite your attention to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeem the sale, exchange, let, lease, sub-lease,
unknown D)Symbolic ' 04.00p.m) secured assets. license, assignment, mortgage
Flat no 7,Ground floor,0Om Shiv Shakti chs Bldg no In the circumstances, Borrower (s) /Mortgagor (s) is, once again, requested to pay the aforesaid amount within sixty days (equitable or otherwise), inheritance,
C,Mauje,village Kalher,Tal Bhiwandi.Dist Thane from the date hereoffailing which IDBI Bank, as a secured creditor shall be entitled to enforce its security interest, under the bequest, succession, gift, lien, charge,
421302. provisions of the SARFAES| Act as also under any other law as available to IDBI Bank for realising its dues. maintenance. easement. trust
5 |ARMB Thane Flat No. 001, Ground Floor, Bldg No.4,, Zinnia|A) 16.10.2023 A) Rs. 15,31,000/- 30.12.2025| Not Known to Us Borro':?eTjMozwea ors Dﬁggmd Dﬁg:iac’;d Mortgaged Property Communication possession, attachment, injunction, lis-
Mr. Bandu Pandurang Nagle (Borrower) Enkay Garden, S. No. 71/6+9, 71/8A, 71/8B, 71/10,|B)Rs. 75,27,225.40 (as on|B)Rs. 1,53,100/- Murtaza Suratwala et Date. | Amount (Rs) Address Address pendens, family arrangement /
Mrs. Madhavi Bandu Nagle (Co-Borrower & 72/10, Village Wavanje, Tal-Panvel, Dist-Raigad ~ |30.09.2023) plus interest & charges| (29.12.2025 upto 04.00 11.00amto| 9967860528 - settlement, Decree or Order of any Court
Mirs. Preetha Bhupesh Babu (Guarantor) inthe name of thereon 04.00 pm Borrower : Stalwart [ 05-12-2025 Rs. 1) Flat No 501 & 502 5th FIr A Wing Usha| 1) Jayant Krupa g Y
Flat No. 001, G p Floor. Bida No 4. 2innia Enkay | Mr. Bandu Pandurang Nagle C)12.01.2024 pm) : Impex Pvt Ltd 2,46,97,820.30/-| Kiran Residency, Village Kharwai Badlapur | Plot No F-66, Sec of Law, contracts / agreements,
o g e 7oy | Builtupares: 525G Rt D)Symbolic C)Rs. 10,000/~ Co-Borrower : Karjat Rd Badlapur (E ) 421503 9DivaAiroli Navi | | development rights, project
T s Tl pan /ot THoS, TH0. 72010, parea: 53259 Y Laxman Shivaiji Patel 2) Gr 1st & 2nd FIr Bldg E2 Village Kharwai| Mumbai- 400078 management rights, development
illage Wavanje, Tal- Panvel, Dist - Raiga & Manjula Laxman Badlapur Karjat Rd Badlapur E-421503 2A602 Patelplaza management rights, FSI / TDR
6 |ARMB Thane Flat No. 001, Ground Floor, Bldg No.5,, Zinnia|A)16.10.2023 A) Rs. 15,31,000/- 30.12.2025 | Not Known to Us Patel 3) Shop No 2 Gr FIr Jayant Krupa Village Airoli, | Plot No 2 Nr, consumption / transfer, partnership or
Mr. Bandu Pandurang Nagle (Borrower) Enkay Qarden, S. N(?. 71/6+9, 71/8A,. 71/88,‘ 7110,|B)Rs. 75,27,225.40 (as on|B)Rs. 1,53,100/- Murtaza Suratwala PlotNo FGGS.eCQ-NaVi Mumbai—-400708 | Mansorovar Stn otherwise of whatsoever nature, are
Mrs. Madhavi Bandu Nagle (Co-Borrower & 72/10, Village Wavanje, Tal- Panvel, Dist-Raigad ~ |30.09.2023) plus interest & charges| (29.12.2025 upto 04.00  |11.00amto| 9967850528 4) Commercial Shop No 4gr Fir, Shree|Sec 17 Kamothe, hereby required to make the same known
Mrs. Preetha Bhupesh Babu (Guarantor) .inthe name of thereon. pm) 04.00 pm Ganadeesh Krupa Village — Aayre, Near|Panvel- 410206 in writing, along with documentary
Flat No. 001, Ground Floor, Bldg No.5,, Zinnia Enkay | Mr. Bandu Pandurang Nagle C)12.01.2024 C)Rs. 10,000/- Tukaram Nagar, Dombivi (E) Thane - 421201 - 421306 evidence to the undersigned at the
Garden, S. No. 71/6+9, 71/8A, 71/8B, 71/10, 72/10,| Builtuparea: 592Sq Ft D)Symbolic : **Please note if there is any conflict or inconsistency between the regional version and the English version, the English address / email id ment?oned below
Village Wavanje, Tal- Panvel, Dist-Raigad shall be the governing and prevailing version. (®) within 14 (fourteen) days from the date
7 | ARMB Thane Flat No. 001, Ground Floor, Bldg No.6,, Zinnia|A)16.10.2023 A) Rs. 15,31,000/- 30.12.2025| Not Known to Us Mumbai Authorised Officer of the publication of this public notice,
Mr. Bandu Pandurang Nagle (Borrower) Enkay Garden, S. No. 71/6+9, 71/8A, 71/8B, 71110,|B)Rs. 75,27,225.40 (as on|B)Rs. 1,563,100/ Murtaza Suratwala 12-12-2025 IDBI Bank Ltd. failing which, such claim/demand/
Mrs. Madhavi Bandu Nagle (Co-Borrower & 72/10, Village Wavanje, Tal- Panvel, Dist—Raigad | 30.09.2023) plus interest & charges (29.12.2025 upto 04.00 11.00 am to 9967860528 demand and/or claims/demands/
Mrs. Preetha Bhupesh Babu (Guarantor) .inthe name of thereon. pm) 04.00 pm objections, if any, shall be deemed to
Flat No. 001, Ground Floor, Bldg No.6,, Zinnia Enkay| Mr.BanduPandurang Nagle €)12.01.2024 C)Rs. 10,000/~ SCHEDULE | ha] ¢ been wai eZ'and/o abandoned. All
Garden, S. No. 71/6+9, 71/8A, 71/8B, 71/10, 72/10,| Builtuparea:592SqFt D)Symbolic ' IV' dW v q rd b d.
Village Wavanije, Tal- Panvel, Dist - Raigad BUBLIC AI\:&ROMGNCEMENT cd?ms/deman s an \ Othl'em(:]?'s
% | ARMB Thane Flat No. /101, 1st_Floor, Krishna Apartment, Plot| A) 04.06.2021 ) Rs. 46,75,000- 30.12.2025| Not Known to Us - - e . — 20ti;ees::oulé” Jgfepr‘;?esfenc"eno'u’;sg'c
Mrs. Laxmi Bhaskar Ingle No. 10, Sector 36 GES, Phase - I, Kamothe Panvel | B)Rs. 28,87,376.00 plus interest & | B)Rs. 4,67,500/- Murtaza Suratwala BeadigionkiglochelinsolvencyjapdiBanipleviBoardiofindicl(Voluntartialidation) q . .
Flat No. A/101, 1st Floor, Krishna Apartment, Plot No. | Dist Raigad - 410209..in the name of Mrs. Laxmi|charges thereon. (29.12.2025 upto 04.00  |11:00amto| " g9a7860508 Regulations, 2017) SCHEDULE
10, Sector 36 GES, Phase — I, Kamothe Panvel Dist Bhgskarlngle C)05.02.2022 pm) 04.00 pm FOR THE ATTENTION OF THE STAKEHOLDERS OF TERRACIS DIGITAL LIMITED All those pieces and parcels of lands
Raigad -410209. Buituparea: 441 Sq Ft D)Symbolic C)Rs. 10,000/- admeasuring in aggregate 1240 square
1N f Terracis Digital Limited i i
9 [Circle SASTRAThane Flatno 1903, 19th Floor, Shanti Heights, PIot No. 391 | AJ05.02.2025 A) Rs.3,60,00,000- 30.12.2025| NotKnown o Us ame of corporate person erracis Digital Limite :‘e‘ers °;t|hirea$;“‘s S'E]‘fatt‘? T ¥;}||age
Mir. Rajendra Suryabhan Upadhye (Borrower) A&392, C. S. No. 351/10 & 350/10, Bhaudaji Road, | BJRs4,22,13,79)- plus Interest and |B) Rs. 36,00,000/- Viurtaza Suratwala 2 | Date of incorporation of corporate | 09" February, 1993 N?rf]"e' ha uka i a’.‘eﬁ. 'f] ne _a."e'l
Flatno 304, 3rd floor, | Wing, Shanti Parksyde Homes, | Matunga, Mumbai—400019. Charges (29.12.2025 upto 11.00amto| 9967860528 person ; a.tarasf'(rz'i\I an v'\\//||t mbt' e'\;lnunlm]pal
Hanuman Nagar, PanchvatiMumbai Agra National| Plus One CarPafk'“Q 0)14'07'20,25 04.00 p.m) 04.00 pm | Byjilder's dues of Rs. 3 | Authority under which corporate | The Registrar of Companies-Mumbai imits of Wavi Wumbal Municipa
Highway, Opposite Rasbihari International School, | Inthe name of Mr. Rajendra Suryabhan Upadhye D)Symbolic ] . . Corporation and within the Registration
Nosik 452003 Admsa Carpet 67550 ft C) Rs.50,000 22,00,000/ person is incorporated/ registered District and Sub-District of Thane and
- . msg Carpetarea 675 sq. : -
Sr?rsele Krishna Cattle & Poultry Feed, Near Lakshmi o ! apprg:mabtelmo be 4 | Corporate identity number / limited | U74999MH1993PLC070724 bearing the following survey and hissa
Mata Mandir, At Post : Chikhali, Tal Sangamner, Dist prospectiye buyer Ity TSRS pUmber O CRTPErGs numbers:
Ahmadnagar ~422605 pison Sr. [ Survey |Hissa | Areain
10 | Circle Sastra Thane Flat no 1004 10th floor Nirmal Heights Plot no 36 and [ A)18.10.2021 A)Rs.23,50,000/- 30.12.2025| Not Known to Us 5 | Address of the registered office and | 5th Floor, 5b, Technopolis Knowledge Park, Mahakali Caves No.| No. No. square meters
Mrs.Meenakshi Kunal Jethi (Borrower) 53 sector 51,Dronagiri, Tal Uran, Dist Raigad. B)Rs.25,96,020/- B)Rs.2,35,000/- Murtaza Suratwala principal office (if any) of corporate | Road, NR Udyog Bhavan Chakala, Andheri East, Chakala Midc, 1. 1152 2 380
Mr.Kunal Rajan Jethi (Guarantor) Builtup area 387.60 sq.ft (as on 30.06.2021 plus interest and | (29.12.2025 up to 4 pm) ~ |11.00 am to 9967860528 person Mumbai — 400093, Maharashtra, India,. 2. 152 4 560
Flat no B 1902 Sai crystal sector 35D near ICICI Bank | Mrs.MeenakshiKunal Jethi éh?;ggzs)zozz C)Rs.5,000/- 04.00 pm 6 | Liquidation commencement date of | Wednesday, 10% December, 2025 3 1222 10 (part) | 300
Kharghar Navi Mumbai-410210 D;Phlysi;:al o ahd .
TERMS AND CONDITIONS 7 | Name, address, email address, | Ms. Kala Agarwal. Onor towards. East:
The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions: tEIep; Onef ’;‘; ml_ber_; ntd thelreestrtion IAP dzeg'sfraszin ENOLIBBI/ EA’SOZ/J : P’NOOISIL‘;/ ?0_1:’222% 12,734 As per government records;
1.The properties are being sold on “AS IS WHERE IS BASIS” and “AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS"2.The particulars of Secured Assets specified in the Schedule hereinabove have been stated Cunepoymelqucato . 'ESMS' - ’:O:;Z UG GBI CEID iEE, BEIEL On or towards West:
to the best of the information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission in this proclamation.3.The Sale will be done by the undersigned through e- Sl . umbar _— As per government records;
auction platform provided at the Website https://baanknetcom on the date and time mentioned at the respective columns above. 4.For detaled term and conditions of the sale, please refer E'ma,'l'_pCSkalaagarwa'@gma'|'°°m On or towards North:
https://baanknet.com&www.pnbindia.in. 5. The intending Bidders/ Purchasers are requested to register on portal (https:/baanknet.com) using their email-id and mobile number. The process of eKYC is to be done through et G EIE | ES5 A RESS As per government recordIS' and
Digilocker. Once the e-KYC is done, the intending Bidders/ Purchasers may transfer the EMD amount to their e-Wallet using online/challan mode before the e-Auction Date and time in the portal. The registration, verification 8 | Last date for submission of claims Thursday 08" January, 2026 g ”
of e-KYC, transfer of EMD in wallet and linking of wallet amount to Property must be completed well in advance, before auction. 6. Itis the responsibility of intending Bidder(s) to properly read the Sale Notice, Terms & NG e 5 (el e e s e ) LT s Gaamact) wall ey (e B G e ey, 40 A On or towards f"”th' §
conditions of e-auction, Help Manual on operational part of e-Auction available on the website and follow them strictly. 7. The secured asset will not be sold below the reserve price. The minimum (first) bid would be Reserve December, 2025. S PEr government recoras.
Price Plus one Incremental bid amount. The successful bidder shall have to deposit 25% (twenty five percent) of the bid amount, less EMD amount deposited, on the same day or not later than the next working day and the P e to submit o their clai bet Dated this 12th day of December, 2025
remaining amount shall be paid within 15 days from the date of auction in the form of Banker's Cheque/ Demand Draft issued by a Scheduled Commercial Bank drawn in favor of “The Authorized Officer, Punjab National € Sda € Of er; O, ?rrac'fs Ilg'l al Hmi E ?re .dere Y ca he L;Zm osu n," adpmo. 0 ) Al GELE CIDEIrEA RS Sagar Kadam
Bank, Alc (Name of the A/C) Payable at. In case of failure to deposit the amounts as above within the stipulated time, the amount deposited by successful bidder will be forfeited to the Bank and Authorized Officer shallhave | | (Last date of submission of Claims), to the liquidator at the address mentioned against item 7. Partner
the liberty to conduct a fresh auction/ sale of the property & the defaulting bidder shall not have any claim over the forfeited amount and the property. 8. The Authorised Officer reserves the right to accept any or reject all bids, if The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may DSK Legal
not found acceptable or to postpone/cancel/adjourn/discontinue or vary the terms of the auction at any time without assigning any reason whatsoever and his decision in this regard shall be final. The confirmation of sale submit the proof of claims in person, by post or by electronic means. Advocates and Solicitors
shall be subject to confirmation by the secured creditor. 9.All statutory dues/attendant charges/other dues including registration charges, stamp duty, taxes etc. shall have to be borne by the purchaser. The Authorized SufsTiesie @ 52 @ R prem @ dim il Se: pevEs: 1701, One World Centre, Floor 17,
Officer or the Bank shall not be responsible for any charge, lien, encumbrances, or any other dues to the Government or anyone else in respect of properties (E-Auctioned) not known to the bank. The Intending Bidder is Tower 2B, 841, Senapati Bapat Marg
advised to make their own independent inquiries regarding the encumbrances on the property including statutory liabilities, arrears of property tax, electricity dues etc sd/- Elphinstone Road, Mumbai 400013
Date: 12.12.2025 Sd- Date: 11*" December, 2025. Kala Agarwal. Email id:
Place: Mumbai Authorised Officer, Place: Mumbai IP Registration No: IBBI/IPA-002/IP-N00841/2019-2020/12734 srs.publicnotice@dsklegal.com
Punjab National Bank
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